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their recommendations for careful consideration by 
Government for ensuring that all necessary steps are 
taken to ensure the safety of the dam. 

Government have also shown willingness to have 
the ecologlcal aspects, including the Impact of the 
project on the people of the area and resettlement of 
displaced persons examined by another group of 
experts including those nominated by Shri Bahuguna. 
Shri Bahuguna has since been requested to nominate 
2-3 experts for the purpose. 

Construction activities at the Project site are 
continuing and the coffer dam has been raised to a 
helght of EL 660 metres 

[English] 

Carer  in Central Administrative Tribunal 

829 SHRI RAM TAHAL CHAUDHARY : 

SHRI KASHl RAM RANA : 

Will the PRIME MINISTER be pleased to state : 

(a) whether the cases In Central Admlnistratlve 
Trlbunal (C.A.T) are lncreaslng every year; 

(b) I! so, the reasons therelor; 

(c)  lhe number of cases pending till 31 December. 
1995 and the details there01 year-wlse for the last three 
years. 

(d) the number of cases filed during the last three 
years and dlsposed of till 31 December, 1995, and 

(e) the steps bemg taken by the Government to 
dlspose of these cases speedily? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS 
AND MINISTER OF STATE IN THE MINISTRY OF 
PARLIAMENTARY AFFAIRS (SHRI S.R 
BALASUBRAMONIYAN) (a) to (c) The cases In the 
Tr~bunal as on 31st December of 1993, 1994 and 1995 
were 40020. 39849 and 41970 respectively whlcn do 
not show ever lncreaslng wend 

(d) the cases f~ledld~sposea of during the last three 
years are as follows 
-, - 
Year No of No. of cases 

cases disposed of 
filed 

--..- 
1993 27067 28074 

1994 26230 26409 

1995 25789 23668 
___*__.__---- 

(e) Efforts are being made to fill up vacancies of 
Vice-Cha~rman and Members o f  the Tribunal as 

expeditiously as possible so that the functioning of the 
courts in the Tribunal is not disrupted. All the Ministriesi 
Departments have also been advised to ensure promopt 
handling of cases before the Tribunal so as to help In 
their speedy disposal. 

Refinery Project 

830. SHRI VlNAY KATIYAR : 

SHRI DHIRENDRA AGARWAL : 

Will the PRIME MINISTER be pleased to state 

(a) whether Hindustan Petroleum Corporatlon 
Limited propose lo set up a new refinery project in the 
country; 

(b) whether the Hindustan Petroleum Corporatlon 
Limited (HPCL) propose to expand its operations In 
petroleum sector; and 

(c) if so, the details of the plan of HPCL in this 
regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS (SHRI T.R. BAALU), 
(a) Hindustan Petroleum Corporation Ltd. (HPCL) has 
approval to set up two new joint venture refinery projects 
in the country as follows :- 

( i)  Western lndla 6 MMTPA Refinery at Deogarh 
In Maharashtra as a Joint Venture with Oman 
Oil Company 

(ii) A 6 MMTPA Refinery in Punjab as a Jomt 
Venture with Saudi Aramco. 

HPCL IS also expanding the capacities of their Vlzag 
Refinery by 3 MMTPA and jomt sector Mangalore 
Reflnery by 6 MMTPA. 

(b) and (c). HPCL has signed on MOU In June, 
1996 with leadlng lndlan Flnancial Institutions, viz. ICICI. 
TDlCl and HDFC for settlng up an Exploration and 
Production Company, to, inter aha, operate in the 
upstream sector consisting of offshore and onshore 
exp lo ra t~ons  development and production of 
hydrocarbon resources, lncludlng crude oil, gas and 
other petroleum products In Indl2 on? r\k:;hd and also 
trading and transportation thereof and R 8 D acl~v~ties 
In all the assoclated areas. The proposed company wlll 
be formed with an Initial equity of Rs 20 crores, In 
which HPCL will have 50% share and the balance wrll 
be lClCl 35Oi0. TDlCl 1 OOia and HDFC 5 %  

Power Projectr in Or i r ra  

831. DR KRUPASINDHU BHOl : Will the PRIME 
MINISTER be pleased to state : 

(a) the name and number of different power projects 
set-up In Orlssa both in Public and Private soctor; 


